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Then there have been some allegations
or satiers in the press that MPs make a
fortyne and Ministers mint money by lot-
ting out their houses. These are the satir-
es made in the press. (Interruptions) But
they do gpot know that the premises of
many of the MPs and Ministers are under
‘zabardakhal”, under the unauthorised oc-
cupation of people whose bonafides are
not known, T am affected personally be-
cause in my house at 25, Ashok Road
somebody is occupying the open space
and two garages for the last so many yearts
Apart from being a nuisance, it is a secu-
rity risk also. T have made complaints
but gobody listens neither the police nor
the Directorate of Estates nor the Minis-
try concerned.

Another point is about telephones,
" THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA]: Is it
about the Housing Ministry or this Minis-
try.

SHRI HAREKRUSHNA MALLICK: 1
am drawing the attention of the Govern-
ment. The House may direct the con-
cerned Ministry.

The last point is that two telephones are
given to us as amenities, one in Delhi and
another in our constituency. I find that
these two telephones are crucifying nails.

I have not veceived my pay for th ee
years from May 1979 till last February. .
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SHRI HAREKRUSHNA MALLICK
As has been suggested by my honourabie
friend, the limit of 15000 calls for tele-
phones may cover phonograms or trunk
calls provided there is no STD. I have
not got STD. So I cannot complete
15000 limit. So, the honourable Minister
concerned, Mr.  Stephen, who is very
stiff, may please consider regarding this.
I think the Minister of Parliamentary
Affairs will also consider this.

THE VICE-CHAIRMAN DR, (SHRI-
MATI1) NAJMA HEPTULLA) The
guestion is “That the Bill be passed.”

The motion was adopted.

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT LEGISEA-
TIVE AND OTHER BUSINESS

THE VICE-CHAIRMAN [DR. (SHRI
MATI) NAIMA HEPTULLA]: 1 have
to inform Members that the Business
Advisory Committee at its meeting held
today, the 3rd August, 1982, allotted time
for Government Legislative and other
Business as follows

r
TIME ALLOTTED

1. @risidoration and return of the following Appropriatjon Bills, as passed

by Lok Sabha
(a)

(h) T he Appropriation (No.3) Bill,1982.

2. Discussion on the Resolution seeking approval for the
in force of the Proclamation issued by the President on 1gth March,
1082, in respect of the state of Aaaam.

3. General Discussion nn the Assam Budget for 1982-83.
4. Discussion on the Resolution seeking approval of the notification of

the Government of Assam dated 5th May, 1982. regarding declera-
of certain services of Assam as essential services,

tion

5. Consid-ration and return of the Assam Appropriation (No, 2) Bill,

1982, as passed by Lok Sabha.

The Appropriation (Railways) No.3 Bill, 1882.

1 hr.
2 hrs.

continuance

[ e I |

.
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6. Cmsideration end passing of the following Bills, as pazssed
. - . by Lok Sabha:—

# (a)  The Constitution (Furty-sixth {Amendnu ut) Bill, 1géz. 2 hrs. on 10th August
o 1982.

{b)  The Industial Disputes (Amendment) Bill, 1982. 2 hrs.

(¢)  The East Punjab Urban Rent Restriction (Cha.ndxgarh

i - s Amendment) Bill, 1982. . 1 hr.
{d)  The Food Corporations (Amendment{ Bill. 1982. T 1 hr,
; - (&) . The Governors (Emlouments Allowences and Privileges) .- _
’ e Bill. 1982. 1 hr.

In order to complcte the Government 1 am- directed to inform you that Lok
Business, the Commiitee  recommended Sabha, at its sitting held on the 2nd
that the House should sit on Saturday, August, 1982, agreed without any
the 7th August, 1982, - PR amendment to the Prevention of Black

T ' marketing and Maintenance of Supplies

SHR1 HAREKRUSHNA MALLICK of Essential Commodities (Amend-
(Orissa) : Madam, regarding this Busi- ment) Bill, 1982, which was passed by
ness, I have a submission to make. Orissa Rajya Sabha at its sitting held on the
has suffered from a severe cyclone and _13th July, 1982

.. drought. Two and a half crore people -
<. arc suffering under the tyranny of the .. T (1)
f;;escm Goverr}menﬁt. Thei’l al'::. 50 ca]lou; “In accordance with the provisions of

Y atrehopcn:]r'lg retton unyir mgn._ Rule 96 of the Rules of Procedure
r::qéle; ! attht ; n_1-aﬂ er may also be 1n- and Conduct of Business in Lok Sabha,
Cluded In the Dusiness. | am directed to enclose herewith the

T . . Appropriation  (Railways) No.3 Bill,
1982, as passed by Lok Sabha at its
sitting held on the 2nd August, 1982.

MESSAGES FROM THE LOK SABHA

2. The Speaker has  certified that
this Bill is a Money Bill within the
meaning of article 110 of the Consti-
tution of India.”

1. The Prevention  of Blackmarketing

- ang Maintenance of Supplies of
Essential Commodities  (Amend-

. ment) Bill, 1982 -

. . - 1m
II. The Appropriation (Railways) No. S .
3 Bil 1982, “In accordance with the provisions
i of Rule 96 of the Rules of Procedure
I, The Appropriation (Ne. 3) Bill, and Conduct of Business in Lok Sabha,
1982. I am directed to enclose herewith the
Appropriation (Railways) No. 3 Bill,
SECRETARY-GENERAL : Madam, 1982, as passed by Lok Sabha at its
I have to report to the House, the fol- sitting held on the 2nd August, 1982.
lowing messages received from the Lok ’
Sabha, signed bv the Secretary of the 2. The Speaker has  certified that
- Lok Sabha :— this Bill is a Money Bil] within the
— meaning of article 110 of the Consti-
- . ) tution of India.”
“In accordance with the provisions Madam, I lay a copy each of the
of Rule 120 of the Rules of Procedure Bills on the Table.

and Conduct of Business in Lok Sabha, —



